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12.11 brs.

BANKING LAWS (AMENDMENT) BILL*

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : I beg to move
for leave to introduce a Bill further to
amend the State Bank of India Act, 1955,
the State Bank of India (Subsidiary Banks)
Act, 1959, the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act,
1970 and the Banking Companles (Acquisi-
tion and Transfer of Underiakings) Act,
1980.

MR. SPEAKER : The questiop is :

““That leave be granted to introduce a
Bill further 'o amend the State Bank
of India Act, 1955, the State Bank of
India (Subsidiary Banks) Act, 1959,
the Banking Companies (Acquisition
and Transfer of Undertakings) Act,
1970, and the Banking Companies
(Acquisition and Transfer of Under-
takings) Act, 1980.”’

The motion was adopted.

SHRI PRANAB MUKHERIJEE : |
introduce the Bill.

HOOGHLY DOCKING AND ENGI-

NEERING COMPANY LIMITED

(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO ON BEHALF
OF SHRI NARAYAN DATT TIWARI) :
Sir, I beg to move for leave te introduce a
Bill to provide for the acquisition and
transfer of undertakings of the Hooghly
Docking and Engineering Company Limited
with a view to securing the better utilisa-
tion of the available infrastructure there-
of to modernise and increase the capacity

*Published in Gazette of India Extra-
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for shipbuilding and ship repairing so as
to reduce the import of ships, vessels and
craft and to augment the production of
grey iron, non-ferrous and alloy castings
by the said undertakings so as to subserve
the interests of the general public by
ensuring the continued supply of the said
articles which are essential to the needs of
the economy of the country, and for
matters connccled therewith and incidental
thereto.

MR. SPEAKER : The guestion is :

“That lcave be granted to introduce
a Bill 1o provide for the acquisition
and transfer of the undertakings of
the Hooghly Docking and Engineer-
ing Company Limited with a view 10
securing the better ulilisation of the
available ipfrastructure thereof, to
modernise and increase the capacity
for shipbuilding and ship repairing so
as to reduce the import of ships,
vessels and craft and to augment the
preduction of grey iron, non-ferrous
and alloy castings by the said under-
takings s0 as (o subserve the interests
of the gencral public by ¢nsuring the
continued supply of the said articles
which are essential to the needs of
the economy of the country, and for
matters connected therewith and
incidental thereto™

The motion was adopted.

SHRI PATTABHI RAMA RAO : Sir,
1 introduce®* the Bill.

——

12.13 brs.

STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATION BY THE
HOOGHLY DOCKING AND
ENGINEERING COMPANY LIMITED
(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) ORDINANCE, 1984

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO ON BEHALF
OF SHRI NARAYAN DATT TIWAR]) :
Sir, 1 beg tp lay on the Table an explana-
tory statement (Hindi and English versions)

**Introduced with the recommendation
of the President.
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giving reasons for immediate legislation by
the Hooghly Docking and Engineering
Company Limited (Acquisition and Transfer
of Undertakings) Ordinance, 1984.

MATTERS UNDER RULES 377

(i) Compcensation to farmers of Hary®o#,
Punjab, Rajasthan and Uttar Pradesh
whose crops bave been destroyed
because of breach in Bhakra Canal and

non-availability of electricity to Tube-
wells.

et gAY 1w amE (fgaie) @ acqd

qdza, =7 gF ZfXarar, 9@, UAEAIF,
go qto H mm AT & 7T qFI W &
figmrdy & @ra Aiw Al d faaw gHzarg
#T giaglz g & | /s ¥ gk & 337
X afxaimr qW@, UFEIT AT
wrEE &1 F1Z 241, 2T K A= 7
faerar o fHT 0T NN-a27 ga7 garg
FI A, A AIAT F AT T A6 44 Y
9 &1 J19 fqa@dr faear @ 9
faaar | g&@Y @ | &1 fawgar Az
tgeriadY foaar | A waw 0§ a8, JF
g qrAt 7 faaq & faqar 93, 3 g
faar oz, @1 fFem & =g X Q9
fear qr wga a®Qaa ga a§ 1 fegma
FIFT A®IA ®Y 492 F T AV ATA KA
as fwara  sgdr Nfasr af  Fan

q&AT |

azg 3% & 5 a1 S 1A a1 73T
awtas za & agf € €, fogy s
frarT %Y w2z fasr | Ffsa w3 7 S ar
qg qTYA FATAT 9¥A | AA AW aArg
ag, AY 2w JqE &Y JTAT | ;W AR
gfearon Y gu¥ 2w # o7 & savar gFA
gAT & | oW qg & fhar agia gy 7q g
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g gAY FAfT p 5 v Y Fwow
g #AT WL JAFAF JATI qF, Q)
feam@l & gamaam 2, AT T GAT A
T2 gF, aradT oqra ¥ fEqEat §1 s
fear tra, aife fear fasar g @ (1T
FNA KA I AF | AT WIS F F12A
F oo fsrg qrea § #2347 FY QY
AT fagar geaa s & fwaral 1 @),
IGFHI AHIFAT I T=ANT GIFITH A
# gEL 9 AT & FRaEl §Y 2

12.14 hrs.

(MR. DEPUTY-SPEAKER in the
Chair)

(1) Measures nzeded for shcial and :conomic
upliftment of women.

SHRI KAMAL NATH (Chhindwara) ;
[t is unfortunate that the status of women
has not been properly defined in the
economic and social uplift programmes.
The two major indices—of literacy, where
for every ten literate men there are only
seven literate women, and the index of
mortality—where the life expectancy of
women, is five years less than that of men,
women, in fact, are to ‘be regarded as an
economically weaker sections. With the
slow impact of progress on the social
family pattern, women’s dependence on
thg financial suppoit from husbands is in
constant jeopardy.

In the econom.c and social uplift
programme, the Indian women face discri-
mination in wage structure and financial
opportunities. Whether it b: the public or
the private Ssector, women receive lesser
wages than men. Th: tea Gardens have
womzan carning. 60 per cent of the men’s
wages. Job opportunities are denied to
most but a small fraction of thousands of
womszn graduiting each year. [t is, there-
fore, my c¢oatention that a series of
measures should be envisaged to extend
such social and economic independence to
women that would enable them to be
rehabilitated in our socicty with full
justice, economic and social, The banks



